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IN THE INCOME TAX APPELLATE TRIBUNAL
“C" BENCH, CHENNAI
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BEFORE HON’BLE SHRI MAHAVIR SINGH, VICE PRESIDENT AND
HON'BLE SHRI MANOJ KUMAR AGGARWAL, AM

3mgey et 9/ ITA Nos.560 to 565/Chny/2019
(FuRorad/ Assessment Years: 2010-11 to 2015-16)

M/s OPG Holdings Pvt. Ltd. ACIT,

No.71/72, 5" Block, Industrial Area, §dd1H/ | Central Circle -1(1),
1% Floor, Jyoti Niwas College Road, Vs. | Chennai.
Koramangala, Bengaluru — 560 095.

YT AW /53118 3R F./PAN/GIR No. AAACO-7958-G

(0 tﬁFIT?ff/Appellant) ‘ : ‘ (Cl?q?ﬁ/ Respondent)
3rfieneff ot 3R¥/ Appellantby | : | ShriJharna B Harilal (C.A) — Ld. AR
g &1 3RA/Respondent by | : | Shri T. Vasanthan (CIT) —Ld. DR
gaTs B ARG/
Date of Hearing 20-12-2021
|10 &1 TR / 20-12-2021
Date of Pronouncement
3¢/ ORDER
Per Bench

1. The Ld. AR, at the outset, submitted that the assessee has already
got desired relief under rectification proceedings before Ld. AO and
therefore, the assessee seek permission to withdraw all these appeals. A
letter dated 17.12.2021 to that effect has been placed on record. The Ld.

DR did not raise any material objection against the same.
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2. In view of foregoing, all the above appeals stand dismissed as

withdrawn.
Order pronounced on 20™ December, 2021.
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